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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL
“ Jrder No. 18, dated 3.5.2002

The applicant, having faced
an order of transfer, dated 12.9.1997,
approached this Tribunal in U.A.No. 536
of 1997; wherein by order dated 22.9.1997
the Respondents were directed not to give
effect to the said transfer order till disposal
of the applicant's representation, dated
17.9.1997. As it appears, on 12.9.1997, the
applicant was given orders to hand cver charge
and proceed to join the new place of posting,
under Annexure-4, dated 5.1.1998 and Annexure-5
dated 14.4.1998. It is stated by shri D.N.Misra,
learned Standing Counsel (Rdilways) that
the representation, dated 17.9.1997, was
dispesed of on 22.5.1998 and, therefore,
the orders under Annexures 4 and 5 were passed
pefore disposal of the representation af the
hpplicant. It also appears that after
issuance of the transfer order, dated 12.9.1997,
which was stayed in O.A.No. 536 of 1997,
another transfer order was passed and pursuant
te the same, the applicant was asked to hand
over charge under Annexures 4 and 5, dated 5.1.98
and 14.4.98 respectively, There gare no
materials on record to show that the
applicant ever challenged the second transfer
order.

2. In the gaforesaid premises,
the second transfer ordc%ﬁaving not been
challenged/stayed and the representation
dated 17 .9.1997 having Dbeen digposed of

on 22.5.1998, there remains no merit in the
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present O.A. and/ as such the prayer made ;n
/7

the present J.A, to set aside/quash the
orders under Annexure-4, dated 5.1.1998

and Annexure-=5, dated 14.4.1998, cannot
be acceded to. Therefore, this O.A. is
dismissed, having no merit, but, under peculiar
circumstances, there shall be no order as Lo
costs. This order has Deen passed an the
consent of the parties, after hearing

Mr.S .R.Mghapatra appearing on cehalf of

Mr.D.R.Patnaik, Advocate for the applicant
and Mr.D.N,Mishra, learned Standing Counsel
(Railways) .

B’f)-wzn_,

(M.R.MOHANTY) .
MEMBER (JUD IC LAL) -




